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CENTRAL ADMIMNISTRATIVE TRIBUNAL ,g
PRINCIPAL BENCH, NEW DELHI

C.P.NO.273/2003 IN 0Q0.A.ND.2697/2002
Thrusday., this the 28th day of November. 2003

Hon’ble Shri v.K. Majotra. vice Chairman (&)
Hon’ble Shri Bharat Bhushan. dMember (J)
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